
Crl.M.P. No. 71 of 2020
 IN

Cr.No. 88 of 2020

Dt: 13.05.2020:-

This petition is filed under section

437  of  Cr.P.C.   by  the

petitioner/accused, praying this Hon’ble

Court to grant bail to petitioner/accused.

Notice given to Learned APP.

The counsel for accused argued

that the accused is  no way concerned

with  the alleged offence and he is not

residing  at  H.No.5-6,  Chinna  Tanda  of

Maddikunta village.  Hence,  prayed this

Hon’ble Court to enlarge the accused on

bail.  

Heard and perused the record.

On  perusal  of  the  record,  the

concerned  police  have  recovered  the

case  property  except  filing  of  charge

sheet and no investigation is pending. If

the  accused  is  enlarged  on  bail,  no

prejudice would be caused to the case

of the prosecution.  

Hence,  in  view  of  the  above

discussion, this Court is inclined to grant

bail  to  the  petitioner/accused  imposing

some conditions.

In  the  result,  the  petition  is

allowed  by  granting  bail  to

petitioner/accused  on  execution  of

personal  bond  of  Rs.15,000/-  (Rupees

Fifteen  Thousand  Only)  with  two

sureties  like sum to  the  satisfaction  of

this  Court.  He  is  directed  to  appear

before  the  SHO  Excise  Station,

Sangareddy  on  every  Wednesday

between 10.00 AM to 12.00 noon for a

period of 10 weeks, after completion of

lock-down period.

Addl. JFCM
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